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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, CENTRAL

ZONE BENCH, BHOPAL

ORIGINAL APPLICATION NO 11/2022 (CZ)

IN THE MATTER OF:
BAKIR ALI RANGWALA APPLICANT(S)
VERSUS
STATE OF MP & ORS. RESPONDENT(S)

ACTION TAKEN REPORT ON BEHALF OF STATE OF MADHYA PRADESH IN

COMPLIANCE OF ORDER DATED 04.02.2025

IT IS MOST RESPECTFULLY SUBMITTED HERE IN UNDER:

1.

That, Issue raised in this application is encroachment on the water body / pond
/ public talab situated in Survey No. 1281 admeasuring around 36 bighas
approximately, known as Govardhan Sagar near Nagar Kot Mata Temple in the
city of Ujjain. It is further alleged that the untreated water is also being
discharged in the water body polluting the water quality of underground water
and the pond area has also been used for commercial and construction
activities.
That, it is most respectfully submitted that the Hon’ble Tribunal vide its order
dated 23.01.2026 issued directions which are reiterated hereinbelow for the
kinf perusal of this Hon’ble Tribunal:
“14. We direct the Collector/Municipal Corporation concerned to take
remedial measures and ensure that there shall not be any discharge of
untreated water into the water bodies and take concrete action for
removal of the encroachments within a limited time in mission mode.

They are also directed to file the compliance report before the next date
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of hearing so that the same can be reviewed by the Tribunal on the next

...16. Learned Counsel for the State of Madhya Pradesh Mr. Prashant
M. Harne has sought a short time to file response/action taken report.
The same may be filed within two weeks.”

3. It is most humbly submitted that, vide letter No./Reader-1/2026/140 dated
13.02.2026, the Tehsildar, Ujjain City, submitted that even prior to the
institution of the aforesaid proceedings, the administration had undertaken
measures for the conservation and protection of the Saptasagars (Seven Lakes)
and other water bodies in accordance with the applicable statutory provisions.
For identification and removal of encroachments, a joint team was constituted
vide Order No. /Q/Re-1/2020 dated 18.07.2020 by the Office of the Sub-
Divisional Officer, Ujjain City. Demarcation of the Saptasagars was conducted
in the joint presence of officials of the Municipal Corporation. Upon
demarcation, it was reported that:

i) Rudrasagar, situated near the Mahakal Temple, is bounded by the Temple
and Mahakal Lok on one side and by roads on the remaining sides, with no
habitation or encroachment found along its periphery.

ii) Kshirsagar, located in the city center in the form of a Kund, is secured on
all four sides with ancient stone masonry and remains structurally
protected.

iii) Purushottam Sagar is surrounded by roads and open land on all sides,
and no encroachment was detected during demarcation.

iv) Vishnu Sagar, situated near Ram Janardan Temple at Village Bhitri, is
protected by dense vegetation along its banks, with no residential

occupation along its boundary.
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v) Ratnakar Sagar, located at Village Undasa, Tehsil Ujjain Rural, was also
examined.
vi) Pushkar Sagar, situated in Naliya Wakhal, Ujjain, exists in the form of a
Kund/Baori, secured with stone masonry on all sides; though located within
a populated area, its water structure remains intact and protected.
. It is also submitted that, with respect to Govardhan Sagar (Survey No. 1281),
demarcation was earlier conducted pursuant to this office letter No. 1185 dated
18.07.2022 for its conservation and protection. In further compliance with
paragraph 04 of the order dated 04.02.2025 passed in O.A. No. 11/2022 by the
Hon’ble NGT, a fresh demarcation was carried out by a team constituted under
the direction of the Tehsildar, Ujjain City and the Superintendent of Land
Records, District Ujjain, employing modern survey techniques. The
demarcation report has been duly submitted before the Hon’ble Tribunal.
. Itis further submitted that, consequent to the said demarcation, removal action
was undertaken against encroachments over Survey No. 1281, resulting in
demolition/removal of 24 kiosks (gumtis) situated on the eastern side of
Ankpat Marg, 07 residential structures located on the north-eastern side, and
02 boundary walls constructed on the south-eastern and western sides. Further
action for removal of illegal constructions in proximity to the water body is
being carried out by the UMC in accordance with the applicable statutory
provisions and regulatory framework. The Copy of Letter bearing Letter No.
SDM Nagar/Reader-1/2026/232 dated 13.02.2026 is marked and annexed
herewith as Annexure R — 1.
. It is most humbly submitted that, the identification of encroachments over
Govardhan Sagar land bearing Survey No. 1281 was undertaken by the Sub-

Divisional Officer (Revenue), Ujjain. Out of the total recorded area of 7.716
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hectares, permanent and temporary constructions admeasuring approximately
1.150 hectares were identified by the concerned Patwari/Revenue Inspector,
Circle-1, and a detailed list of such constructions was prepared during
demarcation. A copy of the demarcation report with relevant documents is
marked and annexed herewith as Annexure R — 2.

It is submitted that, pursuant to the list submitted by the Kasba Patwari, Halka
No. 05 on 22.07.2022, notices were issued to 100 alleged encroachers on
16.09.2022 and again on 10.01.2025. Thereafter, stay orders were obtained by
certain encroachers: five persons situated at Ganesh Tekri obtained interim
protection from the Court of Civil Judge, Junior Division, Ujjain on 10.02.2023
and 02.08.2023; fifty-two encroachers obtained stays from the Court of Fourth
Civil Judge, Senior Division, Ujjain on 13.02.2023 and from the Hon’ble High
Court, Bench at Indore on 10.01.2025.

. It is most humbly submitted that, out of the remaining 43 encroachments,
seven permanent constructions have been removed. Thirty-six cases remain
pending, comprising 25 structures at Ankpat Marg and 11 at Ganesh Tekri.

. It is also submitted that, with respect to Ankpat Marg, 20 encroachers have
submitted documents including registered sale deeds, building permissions,
mutation entries, and a copy of the Tehsildar’s order dated 31.05.1983. The
documents reflect Survey Nos. 1289 and 1286, and the structures are stated to
be situated on the western side of Ankpat Marg. It is submitted that Survey No.
1281 (Govardhan Sagar land) lies on the eastern side of Ankpat Marg, which is
a major public thoroughfare separating Survey Nos. 1289 and 1286 from Survey
No. 1281. Five encroachers at Ankpat Marg have not submitted replies; final
notices have been issued and further action shall be taken upon receipt and

verification of responses.
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It is further submitted that, regarding Ganesh Tekri, all 11 encroachers have
submitted replies citing Survey Nos. 1116, 1117, and 1112 along with lease deeds
(patta) dated 31.07.2008. Verification of the documents is underway pursuant
to letter dated 16.01.2026, and appropriate action shall be taken upon
completion of verification.

That, in light of the order dated 03.01.2025 passed by the Hon’ble NGT and the
subsisting stay orders, legal opinion was obtained from the learned Additional
Advocate, Indore on 13.01.2025. Acting upon such advice, applications for
vacation of stay have been filed before the competent Civil Court on 17.01.2025.

The matters are presently listed on 24.02.2026, 26.02.2026, and 27.02.2026.

. It is submitted that, temporary encroachments situated near the lake area have

been removed, and the vacant land has been secured by wire fencing. A progress
report in this regard was submitted on 22.01.2025.

That, upon inspection dated 09.10.2025 by the Sub-Engineer and Assistant
Engineer of the Municipal Corporation, it was confirmed that sewerage and
drainage water from Ganesh Tekri is no longer entering Govardhan Sagar.
Under the Chief Minister Infrastructure Scheme, a new drain has been
constructed diverting such flow. Additionally, drainage from V.D. Cloth Market
is being conveyed to the Surasa Treatment Plant through a sewer pipeline.

It is submitted that, subsequently, on 09.02.2026, a joint inspection was
conducted by officials of the MP Pollution Control Board and Municipal
Corporation. It was observed that wastewater from approximately 20-30
houses in Shriram Colony was entering the lake through household drains.
Immediate remedial action was undertaken by the Public Health Engineering

Department, and at present no wastewater is entering Govardhan Sagar.
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That, in compliance with O.A. No. 20/2025 (CZ) (Prashant Maurya vs. State of

M.P. & Others), inspections of the remaining Saptasagar lakes were conducted:

i) Rudrasagar, Kshirsagar, Pushkarsagar, Purushottam Sagar, and
Vishnu Sagar: Inspections by designated building and engineering
officials confirmed that no sewerage, drainage water, or solid waste is
entering these lakes. All wastewater is being diverted through pipelines to
the Surasa Treatment Plant. No encroachments were found.

ii) Ratnakar Sagar (Undasa Pond): Being outside Municipal Corporation
limits, it is maintained by the Water Resources Department.
Correspondence has been issued to the concerned department to ensure
protection from encroachment and prevention of discharge of sewage or
solid waste.

It is submitted that, with respect to soil filling along lake peripheries, letters

dated 14.02.2025 were issued to the concerned building officers, and removal

action is underway.

It is most humbly submitted that, under AMRUT 1.0, a 92.5 MLD STP has been

established at Surasa village and is operational, with approximately 16,000

household connections presently linked. Seven major drains have been

connected under the Jaisinghpura I&D scheme. Currently, an average of 32.3

MLD wastewater is being treated. An 83 MLD Waste Stabilization Plant is

operational at Sadawal. Under AMRUT 2.0, the sewerage project has achieved

25.43% physical progress. Under the MNCG scheme, a project has been

approved for construction of a 22.06 MLD STP and 2.38 MLD CETP for

treatment of wastewater from Bhairavgarh and Piliyakhal drains.

That, with respect to the environmental compensation of Rs. 3.00 Crore

imposed by order dated 24.11.2025, it is respectfully submitted that the STP
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was established in 2022 and was operating under partial trial and run condition
at the relevant time.

19. Demarcation of Survey No. 1281 was conducted on 08.12.2025. As per the
demarcation report, map partitioning (batankan) of Survey No. 1281/1/1 has
not been undertaken and a substantial portion constitutes water area; hence,
further subdivision and precise marking on the revenue map is not feasible.

20.The above facts are submitted for kind perusal and appropriate orders of the
Hon’ble Tribunal.

21. That it is most humbly submitted that, a detailed and comprehensive Action
Taken Report alongwith all the relevant documents have been submitted by the
Ujjain Municipal Corporation and therefore, to avoid the repetition documents
are not being filed with this Action Taken Report.

22 An affidavit in support of this Action Taken Report is filed herewith.

23.The Hon'ble Tribunal may kindly be pleased to take the present report on

record.

Date: 18.02.2026
Place: Bhopal

A

Through Counsel

Prashant M. Harne

Standing Counsel
State of Madhya Pradesh
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I, Shashwat Sharma S/o Late Shri Shashikant Sharma, aged about 59 years, posted as — Upper

Collector, Ujjain, office at — Upper Collector, Collectorate, Ujjain (M.P.) do hereby state on
oath and solemnly affirm as under :

1. That, I am Respondent no. 4 in this instant matter and as such I am well conversant

with the facts of the case and therefore, competent to swear this affidavit.

2. That, the accompanying Interlocutory Application has been prepared and filed as per
my instructions and has also been explained to me.
3. That, the contents of the accompanying Interlocutory Application are true to my

knowledge based upon official records and legal averments made therein are true on
the legal advice and believed to be true.

reese , DE ENT

VBLG eareepsd BrrbE I
' \ U.n" R,
AE ee-So | D0 cxo/ i

I, above-described deponent do hereby verify that the contents of para 1 to 3 of the affidavit
are true to my personal knowledge and belief.

Verified and signed on this day of 2026 at (M.P.)
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appointed and Authorised endar Hotanes
At 53 of 1957 and rntaries Rules 8 (4) 0{1he195€
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sworn before me on the, [T\ day of L@_{leé
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-whose Signalure (s) isfare here to appended : ISTRICT L. AN (M
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BEFORE THE NATIONAL GREEN TRIBUNAL

CENTR,'AL ZONAL BENCH BHOPAL

ORIGINAL APPLICATION NO. 31/2026

In the matter of:

MONU RAJA

UNION OF INDIA & ORS.

Versus

APPLICANT(S)

RESPONDENTS

1, the Petitioner/ Appellant/ Applicant/ Claimant/ Respondent/ Non-Applicant/ Defendant named below do hereby appoint, engage and authorise advocate(s) named below to appcar. act
and plead in aforesaid case proceedings which shall include applications for restoration, setting aside of ex-parte orders , corrections, modifications, review and recall of orders passed in
these proceedings, in this Court or in any other court in which the same may be tried/heard/proceeded with and also in the appellate, revisional or executing court in respect of proceedings

arising from this case/proceedings as per agreed terms and conditions and authorise them to sign and file pleadings, appeal, cross objection for the prosecution/defence of the said case in
all its stages and also agree to ratify and confirm acts done by them as il done by us:

In witness whereof we do hereunto set our hand to these presents, the contents of which have been duly understood by us, this day of

Particulars (in block letters) of each Party Executing Vakalatnama

Name & Father’s/ Husband Registered Address E-Mail address Telephone No. Status in the case Full Signature/
Name (if any) (if any) Thumb Print
posted as —
Shashwat Sharma | Upper Collector, RESPONDENT
S/o Late Shri Ujjain,
Shashikant
Sharma office at — Upper
Collector,
Collectorate,
Ujjain (M.P.)

Accepted:

Particulars (in block letters) of each Advocate Accepting Vakalatnama

Name and Enrollment Address for Service E-Mail Address Telephone Number Full Signatures
No. in State Bar (if any)
Council
PRASHANT M. HARNE 9425041311
MP/610A/1995

240, UCI LAWYERS
CHAMBERS, ARERA
HILLS, BHOPAL j

MEHUL BHARADWAIJ

|
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